
O.A. No. 1405 of 2003 

Order dated: 2b0b2008 

(.:ORAM 
11t.o bic \ii )u$iu., 	illanka 'a1L \tlenber(1) 

J:i1?k 	B.MOi PatT?  M?V iJ 

heard Mr. i Sengupta, Ld. Counsel for the 

applicant and Mr. R S B thera, L d. Counsel ibr the 

Re.pondcnts. 
.0 

I he rve ersion 	. the applicant has been 

challenged iii this (.)ngmal Application. A similar matter has 

already been taken up by this iFnbunal and passed a 

favourable ofder for the applicant. 11owcver, the Apex Court 

on appeal. reversed the order of this Tn.bunaL Thereby the 

reversion was tound legal. 

The c.owsd appearing ibr the applicant submits 

that though the reversion was confirmed by the Apex Court, 

as a Jr. Clerk he worked during pcndency of the matter both 

in I 'Tribunal as well as in the Apex (.iourt and he is 

entitled for payment as Jr. Clerk. But it is also admitted 

before us that no such representation was filed before the 

authorities to consider that question. Even if, any 

representation is hied, the applicant is free to file a fresh one 

within one month/ from today, if such representation is liI.ed. 

with request the authorities especially, Respondent No.2 

shall consider the same arid pass appropriate orders making 

enquiry whether the applicant had worked or not during the 

relevant time and shall dispose of the same within three 

months from the date of receipt of such representation.. 

----- 



Accordingly, the O.A. is disposed of. No order 

H-TT. 
\ 


